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FINAL ORDER NO. 50502 /2023 

Date of Hearing/Decision : 17/04/2023 

RACHNA GUPTA 

A certificate in Form-4 as has been issued under Sabka Vishwas 

Legacy Dispute Resolution Scheme in favour of the appellant regarding full 

and final settlement of tax dues involved in the impugned order.  The 

appeal, therefore, stands dismissed as withdrawn.  

(Dictated and pronounced in open court) 
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